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He RAJAGOPAL SHETTY, %
.~ INDIAN FOREST SERVICE,

DISTRICT FOREST OFFICER,

CUDDALORE DIUISION,

1 CUDDALGRE.
et \ Ee g T -t ! 3¢ Medrrn, £ Tes
: - 7% The lands’ 1n and around 'Aurovillc‘ in Tamilnadu
- ‘haa boun denuded duting the past few decades and has

““been subjected to wery bad managéments As-a result
agricultural land has béen’ shtinking due-te spread
of gullies alround. Year after ysar thousands of
| tonnes of top soil has been removed to the ses
i and elsewhere by both, yind and water, Gulliss are
: % =~~~ net only spreading but are deepening"
\, : - bringing down the sub soil uatar laval year after year,
s

Unfortunately the local people bsso not fully
ananf of the extent of damage that is being caused
due to the vapious erosive forces acting in this
%OCality. There is lack of organisation and educa=-
imo' s

Aurovillians during the past decade or so
have been doing a greast service in the improvement
of the environment by taking suitable soil .and
moisture conservation measures and afforestation
programmes as a part of the rural development works.
They have done excellent work in the above field
not only in the lands belonging to Auroville but
also helped in the improvement and proper management
of other privately owned lands in the neighbourhood,
That apart, Aurovillians are actively co-opsrating
with the Forsstry Department in the afforestation
and soil and moisture conservation activities in
the lands belonging to the Government in and around
Auroville limits,

; During the last few years lakhs of plants

. have been planted both in Government, private
and Auroville lands in association with the local
people, other organisation and Forestry Department,
The resultant change in the environment is already
in esvidence by the raising lsvel of the sub-soil
wat er and check in the movement of soil and coolsr
groves alround., A number of gully control measures
have mada many of the streams nearly perennial,
Their efforts have provided work to hundreds of
local people, and many a baren abandoned fields
have started yielding.

Their work is still in the initial stage.
Not only the past work has to be maintained but
large area still remains to be tackled, DOrinking
water to men and fodder to cattle is still scarce.

(petooe)
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Auroville has plenty of dndicatad,’&alfllSh men

with plenty of energy for the abowa. job,
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Excerpt Auroville News 31% July 1999

» PANEL DISCUSSION |
«pERSPECTIVES 2000 - DIRECTION FOR RURAL AND URBA
DEVELOPMENT?
AUGUST 7
. $RI AUROBINDO AUBITORIUM

BHARAT HIVAS
Digar Aurovilians,

On July 28", the Land Coordination and 1 and Vise Plan Groups presented to the Residents’
Assembly the result of several months of work aimed at exploring ways to obtain for Auroville
ths proteciion it needs o continue to grow harmoniously. With the presentation of the Master
Plan document and magps, however, the task of these groups is not completed. In fact, this is only
the beginning,

One of the initiatives taken by these groups has been to organize a Panel Discussion on the
theme “Perspectives 2000 — Direction for Rural and Urban Development”. High officials from
Tamil Nadu and Pondicherry have been invited atong with heads of various organizations and
N(GOs mvolved in this field We wish to share with them our concerns and vision for this region
and establish contacts for future cooperation. P

The oceasion for this Panel Discussion has been created by the visit to Auroville of the
Chairman and Managing Director of HUDCO, Mr. V. Suresh. HUDCO has also kindly accepied
t0 co-sponsor this imp ovtant event.

We have been encouraged by the interest generated wifhin the community by the two intetnal
<eminars on Land Uss. Therefore, we hope that Aurovilians will come in large mumbers to attend
this Pane! Discussion. a

We reproduce below the programme of this evant. Tn <ase vou have questions or suggestions.
do 1ot hesitate to contact one of the following people: Anandi, Lalith, Shyama, Jan, Bindu or
myself. If you want to help us with the many tasks at hand, please sizn on. There is alot of wotk
to do and we will be grateful for any help. Let us dll tegether seize the opportunity and make this
day 1 great success.

On behalf of LCG/LUP
Cristo
Perspective 2000
Auroville, Saturday 7% August 1999
Progranune

245  Morming Session
Welcoming :
Official opening by Shri A.P. Muthusami, Chief Seeretary Tamil Nadu, who will preside
over the Seminar. (Z¢ be confirmed) ’

10:00 Specch by Shri T.T. Joseph, Chief Secretary Pondicherry, on “Development perspeciive
of Pondicherry™ : £,

13:30  Tea Break

10:45  Tntroduction to Auroville

- Spiritual foundation
- Rural context

- Bioregion

Slide show '
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Excerpt Auroville News 7" August 1999

Auﬂxst 7% 1999 AUROVIL

LEMEW Meetimgs 1 i

MINUTES RESIDENTS’ ASSEMBLY MEETING ON
JULY 287" 1999

Chair: Guy
Notes: Kathryn
Present: about 100 people

The mesting began with a moment of silence.

Guy reiterated the topics on the agenda: Ratification of
the Master Plan Profile end formal approval of a group
to present the work to various officials and government
bodies

Anneuncerpents:

Tanet, on behalf of the Reps Group, made a plea for
feedback on the Functional Residenis Assembly
Meeting proposal that had been circulated.

Jan made an annonncement regarding the Parxpectwvs
2000 Seminar that will be taking place on Sat, 7
August (for more details, see articles in last and this
week’y Hews) ;

The Master Plan Profile:

Guy then gave a brief history of the Land Use Plan aﬂd
Land Protection processes. The essence of the document

being proposed for ratification is a 3 layer Master Pian,
as follows:

A, The Auroville Township Area, including City,
Greenbelt (but not including the villages that exist
within these areas), and a fow consolidation aress
outside of the “greenbelf proper”, within which the
Auroville Foundation will be the gole plaming
aithority;

B. The Extended Area, including the villages and
additionally about 40 sq. km. of lands thet are
identified as critical groundwater recharge areas in
and around the Township Area, in which Awroville
proposes to collaborate with the relevant officials
and residents for planning purposes;

C. The Bioregion, covering 809 sq. km. directly and
indirectly influenced by the Auroville Towmship
Master Plan, within whichk Auroville offers its
colisboration and expertise with the objective io
optimally use the economic and envirommental
resources of the bieregion.

Guy also explained how the proposed document came to
be called a “Master Plat” as opposed to 2 “Land Use
Plan”, as originally intended.  First, this iz the
terminology ascepted and understood by plasners for
whom a lasd use plan is already the first stage of =
master plan. Second, the Auroville Foundation Act
refers specifically to the adoption of a Master Plan.
And third (actually a function of the first two reasoss
in order o be able to nse the document as a basis for
any kind of protective mechanism for the designated

Auroviile Township area , it has o be ratified as

Master Plan. K was also clarified that the documer
actually iz aimed more af profection of the Green Be
and, apart from the zoning, does not give detaile
oroposaly for the development of the City Area Th
more defailed planning will be an ongoing process, wit
=il inferested whelsheartedly encouraged to participate.

Duestions/Concerns/Comments:

The majority of these related to the villages in the
Township area -~ if and how they have been
invelved in the planning process thus far, and how
that is envisioned for the future. What follows is
the notetaker’s § attempt at a composite of the many
aspects that were given vaice to bv the Assembly
and the clarmc:mc'h given.

It is a fact of our existence that there are villages
existing within the boundaries of the ares
designated as “Auroville” and that these villages

( ., will continue fo grow and develop along with us. Y

While we do want to be the “des;gnate(, sole
planning suthority” for all of the lands belonging o
Auroville, which it wonld seem is necessary for the
free evolution and development:of Mother’s vision,
we understand and accept that these villages will
develop  antomomously  and, we hope,
collaboratively. No displacement is intended. We
have o intention to govern nor foree any particalar
action or rexiviction in these villages, but we offer
and hope to utiliss the information and expertise
that extsts in Auroville, fo help in the development
of the enfire region in 2 sustainable way. ¥ iz our
responsibility to bse the land surselves in a
rational, sustainable way — this iu ttself will already
help much to eliminate conflicts. While i's clear
that we still bave a lof of work to do, this planning
progese shows  thal we need fo look larger, less
egocentricatly, at pianning and development,

¥t was poinfed out that it is muck mere complicated
than if seunds to” “imvolve the wvillages™ in the
planning process, as local politics and economic
factors dreate conditions that are far less than
optimal.  The villagers will welcoms, simply for
economic reasons, muny types of development
that, for Auroville, zre undesirable. We will have
to find ways 10 meel both gt of needs. However,
that it is neither healthy aor possible for Auroville
to develop in isolation, is something that more and
more of us nnderstand, and this, at least for those
working in the field, represents a historic tuming
point in Agrovilie’s development consciousness.

¥ wag also noted that it is time for all of those
wotking i the Dbiovegion fo  drop  their
disagreements and come together for something
higher — our true purposs for the work.
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¥t was poinied out by many that 1) a diverse group
had been involved in the process and have agresd
on this master plan, 2) that what is proposed is a
preliminary document — a tool to start; and 3) that
it i3 wvery much time, perhaps critical, to
demonstrate that we are capable of taking a
collective step towards a conscions development.
For whatever reasons, Aurcville’s history to daie
has failed to secure the land base originally
designated for the township. Let’s take a step to
change that. There was a strong call not to stop the
process. We nieed this tool nowi

It was suggested that we use the term “Partnership
Areas” for areas B and C, instead of Master Plan
areas, as it much more clearly describes dur
intended  role. This recommendation was
appreciated and agreed to.

It was asked what are we exactly asking from the
Government: money to buy the land, notification,
some kind of special status, ete. One person said
she would not approve it if there was 2 request for
money altached. I was pointed out that the request
for money was actually made 5 years ago. There is

no new request associafed with this document. .

However, given the current development presaures,
we wouldn’t turn funding for land purchase from
the Government down if it is forthcoming No
large-scale notification is requested, though this
ool may be needed in some specific cases.

It was agreed to make every effort to incorporate
into the document any of the concerns expressed at
the Residents” Assembly that are not already
addressed therein.

The Chair put then the following text for formal
", ratification of the Auroville Master Plan Profile to
" the Assembly, which was passed with one
objection:

The Residents’ Assembly ratified the "Auroville
Universal Township Master Plan: A Profile” in its
meeting on 28th July 1999 and agreed to submit it
to the Governing Board members for formal
approval in their meeting on 14th August 1399 in
Avroville.

The Group:

1t was explained that this is essentially a task foree
comprised of the people that had been putting time
and energy into the process that brought us this far.
The list being long is simply a function of diversity
and mclusion ~ different people are good at
different things, and there’s a lot of work involved.
The community is asked to trust that this group, or

the basis of its experience of werking together, is

capable of knowing and selecting the right people
for the necessary tasks, and that others not included

on the proposed list can and will be cajied upen
whentever necessary,

It was nsked what is the mandate of this group?
Simply {o conth e the work. Formal mprwaﬁ of
the Residents” Assembly is requesied because it is
sometimes aked when one is presenting a propesal ©
is  Government officials “Who arer you
representing?”, and the obvious desirable answer is
“the residents of Auroviile”. T isnot a proposal for
a “carte blanche”. Nothing will ha«ag;‘é’%l to by
members ui this group M‘ﬁas not been agreed fo
idonts” Assenbly, -

The following foxt for formal ratification of the

group was put by the Chair to the Assembly and
was passed with one objection:

The Residents’ Assembly also approved to set up 2
Committes, under section 18.3 of the Avroville
Foundation Act, that will be responsibie for the
ongoing work and presentation of the Aurowilie
Universal Township Master Plan to the relevant
anthorities on local, district, state and central
government level. The members of this Commities
are: Anne, Anupama, Bindu, Cristo, Francis,
Frederick, Gilles, Guy, Jan, Kathryn, Paul V., Peter
A, Shivaya and Tom.

THE WORKING COMMITTEE

LAND USE PLAN GROUP MEETING 3157
TV 1999 -

Present: Bhavana, Cristo, Prancis, Frederick, Guy,

Henk, Horst, Jan, Lalit, Luigi, Marti, Paul V., Roy,
Tom, Anandi {notes}

Frederick introduced three Agrovilian students,
Suresh, Murugan and Bala, who have just come
back from UK, after finishing their studies. They
weanted fo '!maw more about our work and offered
their help. They were welcomed and invited fo
join the process ofthe group.

Auru*-f me Master Pian anprwed

The meeting started with 8 very positive evaluation
of the BA last Weddesday, The docurment
containing the profile of the Master Plan for
Aurovills was spproved almost by consensus.

Only one pervon objected to 1t Thiz document is
the resnl of some months of hard woerk. Tts+
gpproval by the Bevidénts Assenbly means just the
beginning of a new process towzu'd__u getting 1
formally approved by the GB, and progenting it 1o
the relevant authorities ia india in order fo geta
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protection for the designated Auroville aren. The
group felf this moment as a new door opes to
progress towards the realization of Auroville.

The group went through the comments and
suggestions received during the RA mesting, They
wers evaluated and their best formulstion was
diseussed in order to be incorporated into the
document, which is to be presented to the
Governing Board. The main changes that will be
ncluded throughout the whole text are:

1} Whenever we refer to the areas and maps two
and three (extended area and bioregion) it will
be clearly indicated “Partnership Plan”, instead
of “Master Plag”,

2) The areas that Auroville needs to secure and
those which will be shared with the
neighbouring villages will be more clearly
indicated.

Lok
S

Regarding the villagers, it will be clearly stated
that the Auroville Master Plan won’t canse iy
disadvantage to their development.

4) “Securing the land for Auroville” doesn’t
mean “forced avquisition of the whole ares™.
There are several ways to secure the land and
we are still in the exploratory period.

5} Within the proposed steps to be implemented, i
will be suggested to the Governing Board to
study the possibility of creafing a set- wp
functioning like a local authority for Auroville.

6) Th2need for a Village Planning and
Development Group will be also highlighted.
Auroville will encourage the creation of such a
group. This group would work in collaboration
with the AV Planning Group to prepare the
“Parmership Plan” for the extended and
bioregion areas. i

7} Some small modifications will also be
mgorporated, They are:

A) When it mentions that the Aurovilians come
here as voluntary servitors of the Divine
consciousness, it shouid say that they come
with the aspiration to become voluntary
servitors,

B) The adjective sociological to experiment
will be deleted because it reduces the scope
of the Auroville experiment.

C) The Mother called India the “guru of the
world”, not the “spiritual guru of the
world”. This point has to be checked.

8) The maps are considered very important and
need also several minor modifications::

Inmap 1, the villages will not be coloured, like the
rest of the area not covered by the Aurcville
township area {city and green belt),

The limits of the extended area and bioreginn will
be marked with <otz showing that it is enly
approximate aud indicative,

G document will be given to Mr. Rala Baskar
with anote to be included in the agenda of the
Governing Board meeting, The G.R. will also be
informed ofthe creation and approval by the RA of
a task group that from now on will dedl directly
with them.

It was mentioned that a clarification about the 40
croves grant reguested from the Government of
Indiz is highly required within the communi iy
There is misinformation and rumors being spread
together with fears about a sudden purchass of
large amounts of lands in one go. This grant
request was done before the Land Use Plan group
started and is the follow-up of a request presented
to the Governument of India in 1994, Ifever it
comes through, it will be extended over 5 or §
years, allowing a progressive purchase of
reasonable preces of land every year.

2) Panel Discussion “Terspective 2000 — Directions
tor Bural and Urban Development in the new
millenium® R ‘

This panel discuzsion about which we have already
informed through the News and in the Residents’
Assembly, is an important event connscted to the
Auroviile Master Plan and Extended and Bioregion
Partrership Plan. It is a big etfort made by ’
Awroville in order to create z link with local and
stafe authorities. It will combins a presentation of
Anroviile and its Master Plan Profile, with a pans]
discussion on the theme of “directions for rwal and
urban development™. Eminent personalities fom

" the Tamil Nadu Government have confirmed their

participation. Mr. T.T. Joseph, Chief Secretary,
Govt. Pondicherry, will preside over the pune! and
Mr. Suresh, Chairman and Managing Director of
HUDCO will be giving the key note and be our
honor guest. HUDCO ig co-sponsoring the
FeTRinar.

Much work is going on in the preparation of thig
miportant event. All Aurovilians are cordially
invited, and we will be very grateful for their
participation,
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Residents’ Assembly 29" November 1999

version of the draft Master Plan we
presented to the Residents Assembly of
PJuly 287 {tis the resuilt of a further four

 for Auroville land |
| protective sialus have been expiored by

FLUC during this dme. AL the meeting the

' avatiabie at the Architecture office at
Bhara! Nivas. We regret that due to the

CALL FOR ARESIDENT |
ASSEMBLY

Land Use Coordinalion {LUC; s calling
a Residents Assembly on Monday!
November 20, to present the final draft’
of the Master Plan document to ihe
community. This meeting will {ake place
in the Bharat Nivas Restaurant Hail al
4.30pm

The final draft is a more ejaborale

months of intensive work by the LUC o
fry and gain the urgently needed securily

The changes we have made o the plan
you then approved are minimal,
however, many different facets of {

changes we made and why we foundil
hecessary to make them, will be fully
explained to you. We will aiso lake the
opportunity during the mesling fo present
vou with & report of our work

For those who wouid like to peruse this
document in advance a draft copy is

high cost of printing this document, itis
simply not feasible to distribule copies of
it through oul the Community, so
therefors only ohe copy is available.

The purpose of the Residents Assembly
is to receive from the communily their
final approval of this document pefore i
is presented to the next Governing Board
meeting on December 187 It is
important then that all Auroviians and
Newcomers make an effort to attend the |
meeting.
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Excerpt Auroville News 27" November 1999

, Nevember 279, 1969 ATROVILL
S

RESIDENTS ASSEMBLY ON MASTER PLAN
POSTPOMED UNTIL TUESDAY, 77
DECEMBER, 5PM

Why! To give us a chance to make it better —ie,
more integrated, more “praseniable”, more compleis
~ pefore we ask your for your approval and support
for presenting it Lo the Governing Board,
¥hat's behind: Work has been progeeding on the
Riasiar Plan, but somehow we still didn't fael like
Ahis is ", Thare ware good pigces, but nof yet 2
soherent "whoia”. Also, we've received a lot of
coaflioting input from various “experts” about what
e included — which elements nesd {o be
sled in sonie delal for f to be accepled s &
¢ el and which could remain more general:
nd how much our request for a "protective staius”
n our Master Plan. We've been trying io

o

ot Ot
w Lo
7y

o
o
o
=
Ty

ugh these apparent confradictions in depth
ang with integrity, and this has taken @ lof of time.

Justin the last days howsver, we were presented
wih a format for the plan bock (planning atias) iiself
that we finally 2!l fell, “Yes — #4af makes senss!”.
We were aiso gifted with another visi! by a refired
Chisf Town Planner wilh 40 years experience and &
1ot of goodwill for the Aurevilie sxpariment, who
gave us 2 full days of his time and very focused
altention. 21 this has felf fike & tremendous move
forward in the quality of the wark, ang means that
wa stilt have a lof of work te do to pull it all together
into & really eredibis and veluable plan.

B¢ - a faw people are working very hard - days,
evenings, Sundays even - {o iry accomplish this
task. We want you {the Aurovilie community) to fike
it, o feel good aboul it (e, the way we're presernting
aursaives to the “outside”), and be able {o support #
fufly. We'rs not promising perfection, but we're
trying hard for “not bad at aif”,

Qur aim is to have the Master Plan book ready
for roview by December 1% and {o be very

avaiabie to answer questions aboud it in the week
before the RA. \We understand that i1's not much

fime, but ask that you make the effort to review it
during that weelc, and if there's anything there you
dom't understand or think won't work, fe/f us about #,
50 that we can iry to address your concems and ‘
tuestions prior to the RA. Wa appraciate any
enabling energy you can send us in the next days,
and are graisful for your patience.

We strongly request your padicipation on the 7.
The mors the community is behind this Master Plan,
the belter # will sarve us, both insids and oul.

With Love,
The Land Use Coordination Group

RESIDENTS ASSEMBLY ON THE MASTER
PLAN - NEW DATE

Tuesday, December 7™ 5 PM

Tentative Location: Oid Bharat Nivas
Kitchen - fo be confirmed
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| December 18% 1999

H
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consumiers do not distinguish berween the diffmunt
food processing units in Aurovilie,

* Lemon pickle; this only hay » Bimited market and
next year she will bo taking less lemons for this
ppess. Generslly, however, she will be taking
more lermons to make things Bke lemon curd etc,

*  Rosslle; there will be ne increase in production =5 &
dozsm't keep and is not a2 product for which thers ase

»  Mange; different types of mange @e used for
differsnt purposes so Marting needs o know the ype
of manges which wili be available, She will be
making less mango picklc but more jam if she can
nresse Rer storage space.  Marting s ofien out of
staton duing the mange ssasen so the price has o
be worked out clearly befors she departs.

*  Other farm preducts she would fike more of ars
ammis, sustard seeds, black sesame, white scsame
and peanuis. In the long term she could use smore
guava,

= Mating i geting testing equipment to test peanuts
for the poison avalatexin. The mose organically

grown peamule che o pad the heiler
CONTINGENCY FUND

Time was shott so it was decided to diseuss this in
greaer detail ot the next Figunce mezting,

MISCELLANEQUS
Aurofarmn and chickens wore two agenda items for
which thete was no discussion time Poonam and
Stephane volonteered to help Tsha update the maps with
NeW acquisitions of Fum land,

Minutes of the Residents’ Assembly Meeting on
the Presentation of ihe Elaboration of the Master
Plan

Dt 7th December 1999, 5 PM, CIC

Chair: Guy Presentation of the Plan:
Anupams Noies: Kathryn
Present: sbout 60

The meeting opensd with 5 fow minutes of silence, in
remembrance of Prem Malik, who left g body on 6th
December.

Guy introduced the topic of the Residents’
Assembly mesting by reiterating {hat what was being
presented was an elaborstion of the Master Plan Profile
that had bzen presented to and approved by the

Residents' Assembly on the 28th of July and presenicd to
the Governing Board on the 14th of Angust. The
Goveming Board had approved the Plan in principle at
that time, but asked that we consult with semior fown
planners in Chennai and Deil and icorporate their
Comnments and views in the document before the Central
Covernmant is sppranched. Therefors, the Tond 17z
Coordinaiion Group has been congulting various tewn
plansiers over the past 3 months aud ncorpsrating their
views and comments in the present Master Plan
documment, so that it can serve as a basis for protection
from vewanted speculative development in the Auroville
Township ares,

Anupamg then made a presentation of the Master Man,
She explained that our tight to formmlate 1 Master Plan
is articulated i the Aurovillc Foundation Act, but that
the Act does not provide for a planming authority, which
still tics with the Panchayats. This leaves us i a difficult
position to implerment the direetives that the Act both
specifieally states and fvplice. W need to comunuticate

MP). Oniy on that basis can we rightfilly ask to contro}
our owit destiny, s Is speak.
Foedbagk received about the Profile document inciuded;

- That the unever border around the Green Delt would
be mwch harder to defend than the oririnal, arbitrary
cirle of 2.5 km radivs, which was already there i the
gazly sevemtiss. 3o ef: a2k for profection of that arsa,
because that’s how Awrville was conzeived from e

very bepitning.
- That we climinats the "eircles around the villares” and
pressit @t infegrated, eollaborative, co-developmen:

model. We had eriginally included these circles aut of
the nsed for expansion of the villsze seitloments within
ths Groen Belt. However, 25 this could give the wrong
meszage of separation, the cwrent map dossn't show
these circles .

- That the issue of "planning authority” and swrership
be de-finked. Thiz plan is really a land use plas - we're
sneatiaged to Tecommsnd Jand nses even bevond the
boundaties of that which we wait to contyol hrough
irsmenis for a sustainahle

Section 1 describes the vision aud puipose, the eontext,
somie of the oniqus fesfures of Awrovills, the
Matriraandir, etc. 3ection 2 is the mem of if, derailing
the overall plan, the six zones (4 plus Peace arsa and
(B}, the neighbouring villages, all the physical
infrastraciures (waler, energy, solid waste, drainage,
transportation and communications, land regonsration,
organic farming, architscturs, ste. Information has besn
inelud=d on what has tsken ploce in each arsa and how
we sz¢ development contimuing over the next 16 years
{spesitically requested by the consulting town planners),
Seetion 3 attempts to outline g development swategy,
describs our management capacity, the Aurovills
Foundation, and our relationships with "the sutside” on a
rvegianal, sntional and internstionsd level, and our legal
status.

I was inade cleat fo uy that we had to include popnlation
prafections, densites and a timeline, otherwise why
should 56 much tand be reserved for Aurovills, given the
increasing demands that are strrounding us.

Questions & Feedbuck from the B4
- How rigid i the Plan? Qn the one hand, once

secepted, i becorues a fegal docornent. We caw't do
something compietely different then what's chuded in
. On the other hand, #'s still pretty vague in most oroas.
It 13 understood that the detalls will be worked ont "as
il underlying ingh of the tewnship smerges”.

» There 2rg some dafa conflicts in the text. THANKS to
anvorre who wanis je read closely enongh to find these!
Iz been 2 roal puch to the deading, and the whelz doc

AEyio

- How detsifed is the co-development with the villages?
ot ot ol af {bis point. Because we do not vet lmow how
il that will evolve, we have commiited strongly 1o a
policy of no dispincement and that the pescefisl
wonship that has beeu sustained over the last 30

i ard srotnd the vilnges that are lacnied
¢ Creen Belt, but our sirsiery will be on
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development. We drovs the land prices up, and have
sllewed development that is contrary to our own idegis.
This was acknowledped. We have a lot of werk to do
internally to define our own relafionship to the land we
2 occupying. The Jeral aspect i simply fo v to
raducs the atiractiveness, particutarly of the Groen Bek.
for specalation.

- Will the work continue? Whe will toks the next siep?

The LUC has received 5 mandate from the commmunity to

seek protection for the desippated Aurovills area and
will pursue this til the end. For the implementation of
ihie Master Plan itself, a group has been consiiuted o
work on the restruchuring of the Davelopment and
Planring Group. (This proposal has heen written and
will appear in the next couple of weeks.) If peopls are
interesied in 2 particular aspect of Auroville’s

ity (or even help to do this), please
ard.

a4 a7 interrated development on anether level
with Pondicherry. There is good wall and mogey. We
couid help them with development poiicies that would
be good for svervone concemnsd.

The meeting closed on 2 powarful noter The

acknowlzdrement that the real work is internal, #nd that
real protection will not come uniess We come together to
defins our own development in alipnment with the ideals

of Auroville, At the same tims, it was said that the
protection we are seeking today is 2 protection of the
land base, the foundation for what Aurovills is really
destined te becoms, Independent from whether we
“deserve” euch g protection or not, ¥ is extremely
important to securs this material foundaiion NOW for
Auroville's full spiritual manifestation in the fisture.

The mesting voiced no ebjection to pressnting the
elaborated Muster Plan to the Governting Board at their
mnseting this month. - -



\ )
Annengre. < A

Vl‘?; I.‘.;|‘;|'I
g Slo watfiuse Riweil, i
; Dr. L. M. Singhvi, mp

Senior Advocale, Supreme Court of India
- President, Indira Gandhi National Cengee for (the Avts Py
| ; Chairman, High 1,evel Committer on Indian D o
\ ‘ Chairman, Jnana Pigh Pravara Parishid
J Formerly India's High Commissioner i, Uy,

iﬁ (.me  Auroville, 16/Teb/02 b o
/‘;D‘QRI\/ bn. JcLLa_la’)/ﬁagb/
This brings you my warm greetin'g!./ and best wishes.

w ! A

I would like to call on you, inter alia, with regard lo the project of Auroville, which hys
rendered great service to the neighbouring villagey of the Villuputam district of ‘| amil
Nadu. -

The Aurgyille project has received an accolade and endorsement lyom UNI SCO. It ai ng
at Education for Human Unity, It has a spirjtual ditnentsion and prijvides for '
, Unprecedented experiments and innovationy in scicnco of consciolishess and pedagogy,

which have a national and international importancy, A large number of children in

Villupuram district will also be receiving quality education under the projecl,

Auroville enshrines the vision of Sri Aurobindo, which was claborated by ‘The Mother s

a concept of collective yoga. That vision is embodicd in the Master I'lan of Auroville,

which had now been prepared and approved in consonance with (he mandate of the '

Auroville Foundation Act, 1988. The Master Plan was prepared with the nctive

participation of the Ministry of Urban Development, Government of Indin am has :
"“already been adopted and approved under the provisions of ‘t.hc‘/‘\ugwjllnl?uundaHun~/\<~tr=~——~~- s
_..1am sending herewith a-copy-ofthe:Muster Plin Tor your ready reference, | would

request you to consider promulgating the Auioville Master Plan and entrust the ask of

implémenting all follow-up liaison measures to a designated officer of the Government of

Tamil Nadu. , : %

As a member of the Governing Board of the Auroville Foundation, | (eel that this Maste
Plan will provide an excellent example of Development and will'benelit the entire bio-
region in and around Auroville.

¢
| ' .

Hzd B ﬁfﬁ'c‘vﬁ-llOOOi , Telo. SO0 91 1) avanand, 301210

. T Fax SOD-9111) 3744606
ingdon Crescent, New Belal: 116001 Email (el lsinqhvlﬁv:‘.:m"m! niein

o it 1y Ut S i
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The development of Auroville, howéver, requires profection of the atea from potential
speculators, who want 0 take undue advantage of the ecological development made by
Auroville. In order to achieve that objective the ‘Tamil Nadu Govermnent has beeh-<
approached by the Auroville Foundation for protection and help. 1t has been sugpgested
(hat the Tamil Nadu Govérnment could igsue an order in favour of the Auroville
Foundation similar to the o0ne that has been issuced in favour of the ‘Tamil Nadu Iousing
Board. Once such an order is issued, nho one may develop, buy, or sell any area, which
falls within the Master Plan of Auroville, unless the Auroville Foundation gives a No-
Objection certificate. . ’

i
, QQ.N\,

e e b s

It would be gracious of you to €
and its development which would be crucial at this juncture.

1 would like to call on you personally to congratulate you and to explain the ;

representation made by Auroville in the aficrnoon af March 0 or March 3" itany of
these dates is convenient to you.

| would also like you to visit Auroville whenever you can. e

Y ours sincerely,

(L.M. Singhvi)

Diid: Jayalalithéa
Poes Gaerdden : ’
Chennai d

stend your wholehenrled support to the Auroviile project™ 7
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Minutes of the 55" Meeting of the Governing Board
25" January 2020 at Auroville

Dr. Karan Singh, Chairman presided over and called the meeting to order.

Dr. Prema Nandakumar, Prof. Sachidananda Mohanty, Shri. M. Madan

Gopal, Dr. Nirima Oza and Dr. K. Parameswaran were present

Shri. P. R. Srinivasamurty, Under Secretary & Secretary-In-Charge assisted the

meeting.

Leave of absence was granted to Dr. Anirban Ganguly as per his prior intimation

Smt. Darshana M. Dabral, as per the intimation from the JS & FA’s office and

Smt. Neeta Prasad, Joint Secretary (ICC), MHRD could not attend.

1.

Confirmation of the Minutes of the 54'" Meeting:
The Minutes of the 54" Governing Board meeting have been confirmed.

Integrated Finance Division (IFD) on behalf of the Financial Advisor (Member
Ex-Officio), remarked that Subject to strict compliance of the relevant Statutory
provisions and also strict compliance of the related Government of India
instructions and guidelines including those issued by the Central Vigilance

Commission, the minutes may be confirmed.

Action taken on the Minutes of the 54" Meeting:

Board noted the action taken. Comments of the IFD are noted for future.
Grant-in-Aid for 2019-20 & 2020-21:

Detailed proposals with justification and priorities may be submitted to the

Finance Committee.

[FD noted that Auroville Foundation should come out with a clear roadmap for
increase of IRG, Dependence on Government of India / MHRD grant needs to
be progressively reduced. Expenditure out of the Government of India / MHRD
Grant should be strictly regulated as per the relevant provisions of GFRs, 2017
and related CVC guidelines.
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Decisions taken by the Chairman and by the Members through circulation:
(i) CSR Contribution received for ‘Smart Solar Mini Grid Project’.

(ii) Liquidation of the Corporate Shares received from Late Smt. Santosh
Malik, Aurovilian through our DEMAT Account.

The Board decided that the 50% amount should go each to Matrimandir
as well as Bharat Nivas after meeting the other incidental expenses. The
Board also expressed that a letter of appreciation may be sent to Shri.
Sanjay Parikh, Senior Advocate, who had facilitated the case of Mrs.
Santosh Malik with out charging any fees.

(iii) Transfer of CPF deposits of the employees to NPS - the Board has noted.

Annual Accounts and Report 2018-19:

Printed copies which were just ready for the Governing Board meeting have been
noted for record.

Update on Tamil Heritage Centre (THC):

Board noted the progress and that THC will be completed by 31 March, 2020.
It is decided that the pending criminal case regarding mis-utilisation of funds in
Tamil Heritage Centre be vigorously followed up and the status report be
submitted to the Board from time to time. It was suggested that THC could be
formally opened for activities in the meeting in October, 2020. THC can be used
as a Library and Cultural Centre. Tamil Heritage appropriately can house
Malayalam, Telugu and” Kannada cultural heritage as they were part of the
erstwhile Madras Presidency.

The Chairman suggested that Dr. Prema Nandakumar may advise what activity
should be taken in the THC building after its completion. It was also discussed
that an advisory committee should be formed with the suggestions taken from
members of the Governing Board. A competent person should be selected as

Director of the Centre, if possible an Aurovilian.
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7. The Functioning of the Town Development Council (TDC) and the proposal
for land use Regulations / NTDA:
The Board requested Shri. M. Madan Gopal to finalise the NTDA matter as there
is no clarity from TDC. He along with Secretary and then members of TDC will
meet with the Housing Secretary, Tamil Nadu Government during the February,
2020 and report to the Board.
The following points were noted and the Chairperson of Task Force may look
into:
7.1 Shri. M. Madan Gopal, Chairperson of Task Force would facilitate the
meeting and budget, to synthesise the structure proposed by the Standing
Order of the Governing Board and the Resident’s Assembly model.

7.2 TDC with only three members seems to be doing good work, but requires
to be fully functional.

8. Position of pending legal cases and Panel of Lawyers:
While discussing, it was decided that a junior lawyer should be there to do the
laision work and a senior legal person to look after the cases in the court.
Present Retainership may be discontinued. The Retainer for the cases, preferably
a lawyer or firm from Pondicherry, (instead of Chennai) who could visit
Auroville on a regular basis, may be engaged by the Secretary’s Office with the
approval of Chairman.
Dr. K. Parameswaran suggested that Shri. Aravinda Dattar, Senior Advocate,
could be on Legal Advisory Board and a terms of reference should be given while
appointment / engagement on a year basis as may be required.
9. Items proposed by the Working Committee:
9.1 Composition Working Committee — noted
9.2 Secretary, Auroville Foundation — noted
9.3 Visit of the President of India - noted

9.4 Governing Board Minutes:



9.5

9.6

9.7

9.8
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Working Committee is in receipt of a copy of the Minutes and they may

decide whether to publish or not.
Task Forces constituted by the Board:

Oversight Committee: Chairman will write to thank them. Oversight
Committee have done a good job and made recommendations in good
faith. Now it is not functioning anymore. Board noted that its not fair that
some residents have called names and harshly criticised the Oversight

Committee members.

Task Forces work is in progress and will be shared as soon as reports are

received.

L1

Sexual harassment of Women at Workplace Act:

Aumvillq Foundation Office will orgainise workshop on Sexual
Harassment issues as soon as possible. Leading women's organisations
operating at the national level including the NCW could be contacted to
organize a workshop on the ICC in Auroville. The Board advised that the
ICC should strictly adhere to the guidelines issued by Hon'ble Supreme
Court of India in this regard.

Auroville Foundation (Admission and Termination of persons in the

Register of Residents) Regulations, 2019:

The Board was informed by the Secretary In-Charge that the MHRD has

approved the changes which were proposed (removal of a clause).

The Working Committee of the Resident’s Assembly is proposing some
more amendments to implement the Regulations. These proposals may be

studied by the Task Force on Governance.

Report of the Enquiry Committee: The Enquiry Committee has not
indicted anyone (Aurovilians). The Auroville Foundation Act has given

certain privilages but also responsibility and accountability. Board

4
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9.11
9.12
9.13

9.14
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responded positively to the initiative and effort of the internal enquiry by
the Pour Tous - Light for All. While appreciating the initiative and
proposal of Pour Tous - Light for All, in analysing the complaint with
reference to all the documents submitted and internal enquiry, the Board
suggested that the any response/explanation from this group be brought

before the Board for discussion and an appropriate decision.

Chairman suggested that any response / explanation from the this group

could be considered for sending to the Government of India.

New Town Development Authority: Item is separately discussed
elsewhere.

Mr. Shraddhalu Ranade’s classes*at Savitri Bhavan — noted with regret.
Tragedy of and Aurovilian family — noted

Visa Issugs — noted

GOI Grant: Comments of IFD on Government of India grant on to the
Agenda item should be informed to all concerned to follow the instructions

strictly.

It is decided that there is no need for Gol grant group and this task be
performed by FAMC as per Rule 5 (4) of Auroville Foundation Rules
1997.

The Board expressed their concern about non-compliance of the
guidelines on TA / DA expenditure by the Working Committee. It was
decided that henceforth guidelines regarding travel will be followed by all
including the Working Committee.

It is noted that the Office of the Secretary, will ensure that the draft Works
manual is being sent to the CPWD for vetting.

Income Tax notices for last two financial years is a serious set back and
Board noted the precarions financial position, if the Auroville Foundation

has to be taxed for the surplus income generated.
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On the Income Tax notices, the Board directed the Secretary, Auroville
Foundation, Working Committee and FAMC to vigoriously pursue and let
Chairman and Board know if their intervention is needed.

9.15  Issues of substance abuse: The Working Committee is advised to take a
strong stand against use of drugs and issue a statement that any such use /
abuse will be illegal and will not be tolerated.

Anyone found to be using or dealing in drugs will be asked to leave
Auroville by the Working Committee / Auroville Council.

9.16  Proposal for the Youth Housing: The details of budget for the first phase
may be submitted to the Secretary, Auroville Foundation. As also when
the FAMC / Working Committee / Resident’s Assembly / TDC approved
the project and what stage is the project now for approval of the Finance
Committee / Board, through FAMC.

10.Task Force Report:
a. Auroville Governance and Education

Board appreciated the efforts of Prof. Sachidananda Mohanty and noted
the recommendations. Prof. Sachidananda Mohanty will finalise the report
with the suggestions of Chairman and members which can be circulated

to the Working Committee and Resident’s Assembly.
b. Auroville Township Development and Land Consolidation

Shri. M. Madan Gopal informed the Board about the reasons for not
finalising the report so far. He will send the report after discussion at

Auroville in February, 2020.

1. Member - Secretary: A proposal may be made to amend the
Auroville Foundation Act to provide for Member - Secretary
instead of present ‘Secretary’ to Auroville Foundation which can be
considered by the Board. This was not agreed by the Chairman as it

was unrealistic to expect an amendment by Parliament. If such

6
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amendment is not advisable, Board can consider delegating specific

powers to Secretary as per 32(2)(b) of Auroville Foundation Act.

2. Shri .M. Madan Gopal will be studying the details of donations and

investments and submit report to Board.

3. Any action not taken on the Governing Board’s meeting minutes to

be brought before Govering Board in the next meeting.
c. Grievance Redressal Committee

Dr Nirima Oza reported that so far only one grievance was received that
was of Ms Grace of Pump House Settlement. Committee had a meeting
once to discuss about it. After that Ms Grace has not contacted the
Committee. Dr Nirima Oza informed the Board that there are three groups
in Auroville ie. Auroville Council, Koodam and Restorative
Auroville for conflict resolutions among Aurovillians but Board

suggested to continue Grievance Redressal Committee.
d. Auroville Economy - The Board has noted the position.

11. Establishment Matters:

12. Any other Item with the permission of the Chair:

a. Visit of the President of India to Auroville - Chairman and Board expressed
their gratitude to the Hon’ble President of India for the visit and placed their
appreciation on record for the successful coordination by the Board
members, Secretary In-Charge and Working Committee. Prof.
Sachidananda Mohanty and Shri. M. Madan Gopal shared their impressions
on the visit of the President of India.

b. Re-constitution of International Advisory Council (IAC): it was observed
that it is a matter for Government to decide whether there should be IAC for
Auroville or not. However, a letter may be sent by the Chairman to the

Government for its re-constitution.
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. The Board discussed the representation of Shri. Govind Ranjan, Resident
Civil Engineer, claiming maintenance for the work done during 2017-18 and
heard the views of the Secretary’s Office. Considering the work done and
on humanitarian consideration the Board directed that Bharat Nivas Trust
should pay the maintenance due to Shri. Govind Ranjan for the period of his
services.

. Amendments to the Auroville Foundation Rules, 1997 will be looked into
again.

. Board noted the proposal of Shri. Chandresh Patel (Ref.: email of Dr.
Nirima Oza on property). Secretary-In-Charge was directed to submit a
report to the Board after examining the proposal.

. The next meeting of the Governing Board will be held on 15™ May, 2020 in
New Delhi.

The Meeting ended with the vote of thanks to the Chair.



P. R. SRINIVASAMURTY
Under Secretary & Secretary-In-Charge

No. AF/GB/56/\) WS 25 February 2021

Dear Members,

The approved Minutes of the 56" meeting of the
Governing Board held on 07" November, 2020 are enclosed
for your information and necessary action.

Yours sincerely,

M;w

(P. R. Srinivasamu

Encl.;: As above

To

The Working Commuittee
Town Hall

Auroville

AUROVILLE FOUNDATION BHAVAN, AUROVILLE - 605 101 (T.N.)
AUR0V|LLE FOUNDAT|0N Tel : (0413) 262 2222 & 262 2414 Fax : (0413) 262 3496
MINISTRY OF H.R.D., GOVT. OF INDIA E-mail: foundation@aurovillefoundation.org.in
avioundationi@auroville.org.in



@9 NoT AL CIRLOLAT oy
ol o/t SRR 2
AUROVILLE FOUNDATION

MINUTES OF THE 56" MEETING OF THE GOVERNING BOARD

Opening remarks by Chairman:

Welcomed all members specially the Joint Secretary (ICC) who joined online though
indisposed. Thanked the Working Committee for their good work and raising important

issues.
1. Working Committee’s brief presentation to the Board:

Working Committee highlighted the following from their suggested agenda for Board’s

decisions
I.  the issues of TDC and to invite Dr. Balakrishnan Doshi ji
II. Lands to be acquired in City area.
III. Sexual Harassment Act implementation.

IV. Working Committee thanked each member of the Board. The Working
Committee also wanted to introduce FAMC issues but could not do due to lack

of time.
2. Confirmation of the Minutes of the 55t Meeting:
The Minutes of the 55t Meeting of the Governing Board held on 25% January 2020

were approved.

IFD comments: Subject to strict compliance of the related Gout. of India instructions and
guidelines including those issued by the Central Vigilance Commission, the minutes may

be confirmed.

3. Action taken on the Minutes of the 55t Meeting:
(i) The Action Taken Report was noted.

(ii) The action taken at no. 6 of the Minutes on “Tamil Heritage Centre”: It is also noted

that Dr. Prema Nandakumar reported that

“She had finalized and sent a note and a write up about the Tamil Heritage Centre
(THC) to the Chairman, the Secretary and the Under Secretary of the Auroville
Foundation on 23.04.2018. As no proposal or recommendation from any one on

this subject was received that proposal is final. 'L-i
/ r
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Regarding the suggestion to recommend a name for the post of “Director” for the
THC, She found that none was willing to recommend a name” (which was

inadvertently omitted by the Secretary-In-Charge).

(iii) The Board reminded the Secretary-in-Charge that the report on 12(e) of the minutes
of 55th GB meeting has to be submitted.

(iv) It was suggested to tabulate all the pending issues from the previous (last 4 years)
meeting minutes along with the action to be taken which can be circulated to the

new Board.
. Liaison Office at Delhi :

Item withdrawn

. 331 Finance Committee:

Minutes of the Finance Committee were approved by the Board.

IFD comments: Subject to strict compliance of the related Gout. of India instructions and
guidelines including those issued by the Central Vigilance Commission, the minutes

may be confirmed.

. Grant-in-Aid for 2019-20 & 2020-21:

Revised Estimate (RE) 2020-21 and Budget Estimate (BE) 2021-22

— — — |r |

(" InCrore) |

1 Capital OH-35 8.24 11.00 1.02 5.00 11.00

2 |General OH-31 4.83 5.20 1.01 2.50 5.00

Salary OH-36 1.59 2.00 0.95 1.70 2.30

Governing Board in principle approved the RE and BE as above and noted that the

Working Committee has to submit the detailed proposals to the Secretary, AF for
scrutiny and recommending to the Ministry. Henceforth all disbursements to the

approved items of the expenditure of the Working Committees budget will be made
-

2
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directly by the office of the Secretary. The budget of the Working Committee will be
routed through and monitored by the Foundation Secretariat. No lump sum
instalment will be given to the Working Committee or any other group on the general
expenditure. Capital works grant will have to be disbursed strictly according to the

GFR. However, this should not lead to avoidable delay in releasing funds.

Interim Report of Light for All Pour Tous Task Force (APTTF) of the Resident’s
Assembly:

Noted by the Board
Land Matters & TDC : Development of Auroville Township

There are very important issues which have been of serious concern of the Board.
The present proposals are recommended for taking necessary action by the new

Board and the Ministry as deemed appropriate.

IFD comments: No land belonging to the Government or any of its bodies including
autonomous bodies, PSUs etc shall be sold without previous sanction of the
Government (Rules 209 of GFRs, 2017). Also, in terms of the instructions issued by
the Department of Expenditure, Ministry of Finance, vide their O.M No.
7(2)/ E.Coord/2020 dated 4th September, 2020, at present, there is complete ban on
creation of posts in autonomous bodies etc except with the approval of the Department

of Expenditure.

The proposals need to be examined in the Ministry of Education, as per the
extant Government of India rules.

On Administration and Governance:

The recommendations of the Oversight Committee have already been noted by the
Governing Board in the 55t% meeting. The actionable points as listed under (i)
Administrative measures (ii) on Auroville Township Land (iii) on Auroville Township
Planning and Development (iv) on Auroville Economy can be initiated which should
have been taken up earlier except the proposal of appointment of CFO that may be

referred to the new Governing Board.

IFD comments: A detailed proposal may be forwarded to the Ministry of Education for

consideration. M -
3
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10. On Internal Audit:

11.

Board approved the proposal that the Internal Audit for Gol grants and other trusts/

units as may be necessary can be taken up by the AF Secretariat

IFD comments: Selection of C&AG empanelled Auditor may be done as per the

relevant provisions of GFRs, 2017 and CVC guidelines.

Establishment Matters:-

@

(i1)

(1)

(iv)

The CAG Audit Paras for Ratifications:

The CAG Audit Paras could not be discussed, may be considered by

circulation to the Board.
Appointment on Compassionate Grounds:

Board recommends that this may be taken up with the Ministry. The son of
the deceased employee Mr. G. Ilangovan may be considered for appointment
as and when a vacancy arises, only at the clerical level, if he fulfils the other

qualifications required for the post.

Issue of Donation Receipts:

This has been noted and approved by the Board that the Secretariat has to
issue the receipts centrally from the office of the Secretary, AF. The single
account of Foundation through which all donations can be received may be
studied further. Members emphasized the concern and the need for
accountability towards the utilizations of donations and its bearing on the
overall Income Tax Exemption under 10 (23C) (IV) which is currently at the

appeal stage with Income Tax Department.

Chairman felt that this matter needs to be considered further as it should not
adversely affect the aurovilian’s fund-raising ability. It is useful to remember
that they raise over 90 % of the annual budget, the Gol grants represent less
than 10%.

Deputation of Administrative/ Senior Officials:

This is part of the staff requirement which is still pending with Ministry. The
Board recommends that this may be taken up with Ministry as the Secretariat

has to be strengthened to attend to many statutory responsibilities.
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12. Items proposed by the Working Committee:

13.

Notes/ advice from the Board on their proposal is enclosed
Any other matters with the permission of the Chair:
Closing remarks by the Chairman.

In closing the Chairman thanked all the Board members individually for their
cooperation and valuable contribution to the work of the Board over the last four
years. He also appreciated the Secretary-In-Charge for having single handedly held
the fort in the absence of a full-time Secretary.

The Meeting ended with the vote of thanks to the Chair. ? ; d

Countersigned

Secretary-In-Charge
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Notes/ advice from the Board on the proposals of the Working
Committee for decision

The Board noted the report of the Working Committee on many issues especially
the careful management of COVID-19 situation which is kept well under control. It
is observed that some of the statutory regulations/ orders have to be resﬁected and
followed by the Resident’s Assembly and the Working Committee and not to still
deliberate or reconsider at their level of Assembly, especially on matters of
‘Admission & Termination of Persons in the Register of Residents Regulations

2020°, Sexual Harassment Act, etc.

1. Chairman "had already written to the Ministry about the
reconstitution of International Advisory Council.

2. Enquiry report is under the consideration of the Ministry.

3,4 & 5. The functioning of the TDC with two members and not being

functional is of serious concern and the Board directs the Working
Committee to urgently constitute a fully functional TDC to
implement the Master Plan with the support of the concerned
departments of the Tamil Nadu State Government.
The new Governing Board may take up this important task to guide
the Working Committee and the Residents Assembly to realize the
Township as per the Gazetted Master Plan.

6. The Governing Board does not need to issue another order for

implementation, as the Act is in force already, but it has to be
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implemented. The Secretariat may take legal advice as may be
necessary.

7. Ministry officials have confirmed that the Amendments to Auroville

Foundation Rules 1997 are under active consideration.
The proposed Amendments to the Foundation Act to include a senior
official from the Tamil Nadu Government has been considered to be
useful and appropriate for Auroville. Secretary-In-Charge has been
directed to submit the proposal along with earlier proposal to have a
member-Secretary, to the Ministry.

8. The Board felt creation of new trusts should be avoided and the City
trust proposal may be studied and referred to the new Board.

9. Creation of Farm trust is not approved and the existing farms may
be grouped under the service trust where another farm unit and
Food-link unit are functioning.

10. Aquadyn: It was noted with appreciation that the unit Aquadyn has
obtained an international patent for their “dynamization of water”.
The proposal of the unit to liquidate part of the patent, is considered
to be in the normal course of their business, but since being under
the umbrella of the Foundation requires a formal ‘no objection’. The
Board in principle convey their ‘no objection’ subject to the
condition that no liabilities will accrue to the Foundation, which is
as per the office order constituting the unit. A legal opinion may be

obtained from the Foundation’s advocate for record.

)
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Pursuant to this Court’'s order dated 6th
Novenber, 2001, Chief Secretary, Government of NCT,
Del hi has filed an affidavit in relation to the
setting up of the Sewerage Treatnent Plants. Reading
of the affidavit discloses that if action takes place
in constructing the plants wi thout any hindrance then
at a point of tine in future, perhaps by Decenber,
2005, the capacity of STPs would rise to 757.4 M3D

According to the affidavit, population of
Del hi is increasing by five lacs per year by reason of

em gration. This means that in another four vyears,
i.e. i n Decenber, 2005, the permanent popul ation of
Delhi will increase by 20 lacs and thus again, there
will be a shortfall of the treatment of sewage. The

affidavit does not indicate as to what steps, if any,
the Governnent proposes to take to neet the future
requirenents of treating the waste water, which is
goi ng to increase.

The projections, which have been given in this
af fidavit, appear to be based on the water supplied by
t he Del hi Jal Board and does not t ake into
consideration the ground water which is drawn and
utilised and a part of which adds to the sewage

.4l -

4.

As of today, the sewage treatnent capacity is
442.4 MDD which is likely to increase to 497.4 MaD by
March, 2002. This is far less than the anount of
sewage which exists and which requires treatnent.
Under these circumstances, there is merit in the
contention of the Am cus that unless this basic civic
anenity of treating the sewage, which is generated, is
made available, the Governnment cannot allow extra
construction wthout there bei ng correspondi ng
increase in the civic anenities. Any such addition in
the construction would lead to increased population
and perhaps the extinction of the river Yanuna.

The l|earned Solicitor General submits that in
relation to town planning the provisions of the
Envi ronment Protection Act, 1986 would be applicable
and whenever any decision is taken in regard to town
pl anni ng environnent inpact assessnent nust first be
undertaken, clearance obtained and then the decision
t aken. Unfortunately, the Rules wunder Environnent
Protection Act as such do not cover town planning. In
regard to this aspect, the learned Solicitor Genera
wants to address argunents and give suggestions to the
Court as to what effective orders can be passed with a
view to prevent the river Yamuna from becom ng
hi story. The Central Government shoul d al so consider
and inform the Court on the next date of hearing

...5/-
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whether it should not anend the Rules wunder the
Envi ronment Protection Act so as to require the
envi ronnment inpact assessnment for the purposes of the
town pl anni ng Acts.

A formal notice in this behalf be al so issued
to the Mnistry of Environnent & Forests. The NCRB
should also file an affidavit as to what steps they
have taken in order to inplenent the provisions of the
Act applicable to it.

The Union of India and the Del hi Government
are directed to show cause why there shoul d be no stay
of the construction of extra floors considering the
fact that basic civic anenities including sewage for
the existing dwelling units are not avail abl e.

List the matter for further orders on 22nd
January, 2002.

I.A No. 2inlA20 &21in W(C 4677/ 85@®
(60006000600060000000060000600006000000000000:

The application is dismssed as withdrawn as
the petitioner wi shes to approach the arbitrator

(S. L. Coyal) (Kanchan Jai n)
Court Master AR- cum PS
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th November, 2018

S.0. 5736(E).—Whereas, a draft notification further to amend the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.O. 1533(E) dated the 14 September 2006 was published in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide
S.0. 1132(E) dated the 13th March, 2018, inviting objections and suggestions from all the persons likely to be affected
there by, within a period of 60 days from the date of publication of the said notification in the Gazette of India;

And whereas, all objections and suggestions received in response to the said draft notification have been duly
considered by the Central Government;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said
notification, namely: -

(i)  inthe said notification, for paragraph 14, the following shall be substituted, namely:-

“14 Local bodies such as Municipalities, Development Authorities and District Panchayats, shall stipulate
environmental conditions while granting building permission, for the Building or Construction projects with built-up
area>20,000 sq. mtrs and<50,000 sq. mtrsandindustrial sheds, educational institutions, hospitals and hostels for
educational institutions from built-up area > 20,000 sqm to <1,50,000 sq.m as specified in Notification S.0. 5733(E)
dated 14" November, 2018”.

(i)  in the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted,
namely: -

)] 2 3 “ ®)

“8 Building or Construction projects or Area Development projects and Townships as well as for industrial
sheds, educational institutions, hospitals and hostels for educational institutions

8 (a) Building or >50,000 sq. | Note-1: The term “built-up area” for the purpose
Construction mtrs. and | of this notification is the built-up or covered area
projects <1,50,000 sq. | on all the floors put together including its
mtrs.of  built- | basement and other service areas, which are
up area proposed in the buildings or construction
projects.Note 2: The projects or activities shall not
include industrial sheds, educational institutions,
hospitals and hostels for educational institutions.

Note 3: General Conditions shall not apply.

8 (b) Townships and >1,50,000 sq. | A project of Township and Area Development
Area mtrs. of built- | Projects covered under this item shall require an

Development
projects as well
as industrial
sheds,

up area and or

covering an
area > 50 ha.

Environment Assessment Report and be appraised
as Category ‘B’ Project.

Note: - General Conditions shall not apply.
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educational
institutions,
hospitals  and
hostels for
educational
institutions

[F. No. 3-49/2017-1A.11I-Pt.]
JIGMET TAKPA, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
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United Nations A/RES/37/7

General Assembly

= Distr. GENERAL
28 October 1982

ORIGINAL:
ENGLISH

A/RES/37/7
48th plenary meeting
28 October 1982

37/7. World Charter for Nature
The General Assembly,

Having considered the report of the Secretary-General on the revised
draft World Charter for Nature,

Recalling that, in its resolution 35/7 of 30 October 1980, it expressed
its conviction that the benefits which could be obtained from nature depended
on the maintenance of natural processes and on the diversity of life forms and
that those benefits were jeopardized by the excessive exploitation and the
destruction of natural habitats,

Further recalling that, in the same resolution, it recognized the need
for appropriate measures at the national and international levels to protect
nature and promote international co-operation in that field,

Recalling that, in its resolution 36/6 of 27 October 1981, it again
expressed its awareness of the crucial importance attached by the
international community to the promotion and development of co-operation aimed
at protecting and safegqguarding the balance and quality of nature and invited
the Secretary-General to transmit to Member States the text of the revised
version of the draft World Charter for Nature contained in the report of the
Ad Hoc Group of Experts on the draft World Charter for Nature, as well as
any further observations by States, with a view to appropriate consideration
by the General Assembly at its thirty-seventh session,

Conscious of the spirit and terms of its resolutions 35/7 and 36/6, in
which it solemnly invited Member States, in the exercise of their permanent
sovereignty over their natural resources, to conduct their activities in
recognition of the supreme importance of protecting natural systems,
maintaining the balance and quality of nature and conserving natural
resources, in the interests of present and future generations,

Having considered the supplementary report of the Secretary-General,

Expressing its gratitude to the Ad Hoc Group of Experts which, through
its work, has assembled the necessary elements for the General Assembly to be
able to complete the consideration of and adopt the revised draft World
Charter for Nature at its thirty-seventh session, as it had previously
recommended,



945

Adopts and solemnly proclaims the World Charter for Nature contained in
the annex to the present resolution.

ANNEX
World Charter for Nature

The General Assembly,

Reaffirming the fundamental purposes of the United Nations, in particular
the maintenance of international peace and security, the development of
friendly relations among nations and the achievement of international
co-operation in solving international problems of an economic, social,
cultural, technical, intellectual or humanitarian character,

Aware that:

(a) Mankind is a part of nature and life depends on the uninterrupted
functioning of natural systems which ensure the supply of energy and
nutrients,

(b) Civilization is rooted in nature, which has shaped human culture and
influenced all artistic and scientific achievement, and living in harmony with
nature gives man the best opportunities for the development of his creativity,
and for rest and recreation,

Convinced that:

(a) Every form of life is unique, warranting respect regardless of its
worth to man, and, to accord other organisms such recognition, man must be
guided by a moral code of action,

(b) Man can alter nature and exhaust natural resources by his action or
its consequences and, therefore, must fully recognize the urgency of
maintaining the stability and quality of nature and of conserving natural
resources,

Persuaded that:

(a) Lasting benefits from nature depend upon the maintenance of
essential ecological processes and life support systems, and upon the
diversity of life forms, which are jeopardized through excessive exploitation
and habitat destruction by man,

(b) The degradation of natural systems owing to excessive consumption
and misuse of natural resources, as well as to failure to establish an
appropriate economic order among peoples and among States, leads to the
breakdown of the economic, social and political framework of civilization,

(c) Competition for scarce resources creates conflicts, whereas the
conservation of nature and natural resources contributes to justice and the
maintenance of peace and cannot be achieved until mankind learns to live in
peace and to forsake war and armaments,

Reaffirming that man must acquire the knowledge to maintain and enhance
his ability to use natural resources in a manner which ensures the
preservation of the species and ecosystems for the benefit of present and
future generations,

Firmly convinced of the need for appropriate measures, at the national
and international, individual and collective, and private and public levels,

to protect nature and promote international co-operation in this field,

Adopts, to these ends, the present World Charter for Nature, which



proclaims the following principles of co&éég&ation by which all human conduct
affecting nature is to be guided and judged.

I. GENERAL PRINCIPLES

1. Nature shall be respected and its essential processes shall not be
impaired.
2. The genetic viability on the earth shall not be compromised; the

population levels of all life forms, wild and domesticated, must be at least
sufficient for their survival, and to this end necessary habitats shall be
safeguarded.

3. All areas of the earth, both land and sea, shall be subject to these
principles of conservation; special protection shall be given to unique areas,
to representative samples of all the different types of ecosystems and to the
habitats of rare or endangered species.

4. Ecosystems and organisms, as well as the land, marine and
atmospheric resources that are utilized by man, shall be managed to achieve
and maintain optimum sustainable productivity, but not in such a way as to
endanger the integrity of those other ecosystems or species with which they
coexist.

5. Nature shall be secured against degradation caused by warfare or
other hostile activities.

IT. FUNCTIONS

6. In the decision-making process it shall be recognized that man's
needs can be met only by ensuring the proper functioning of natural systems
and by respecting the principles set forth in the present Charter.

7. In the planning and implementation of social and economic
development activities, due account shall be taken of the fact that the
conservation of nature is an integral part of those activities.

8. In formulating long-term plans for economic development, population
growth and the improvement of standards of living, due account shall be taken
of the long-term capacity of natural systems to ensure the subsistence and
settlement of the populations concerned, recognizing that this capacity may be
enhanced through science and technology.

9. The allocation of areas of the earth to various uses shall be
planned, and due account shall be taken of the physical constraints, the
biological productivity and diversity and the natural beauty of the areas
concerned.

10. Natural resources shall not be wasted, but used with a restraint
appropriate to the principles set forth in the present Charter, in accordance
with the following rules:

(a) Living resources shall not be utilized in excess of their natural
capacity for regeneration;

(b) The productivity of soils shall be maintained or enhanced through
measures which safeguard their long-term fertility and the process of organic
decomposition, and prevent erosion and all other forms of degradation;

(c) Resources, including water, which are not consumed as they are used
shall be reused or recycled;

(d) Non-renewable resources which are consumed as they are used shall be
exploited with restraint, taking into account their abundance, the rational
possibilities of converting them for consumption, and the compatibility of



their exploitation with the functioning égzl;Zural systems.

11. Activities which might have an impact on nature shall be controlled,
and the best available technologies that minimize significant risks to nature
or other adverse effects shall be used; in particular:

(a) Activities which are likely to cause irreversible damage to nature
shall be avoided;

(b) Activities which are likely to pose a significant risk to nature
shall be preceded by an exhaustive examination; their proponents shall
demonstrate that expected benefits outweigh potential damage to nature, and
where potential adverse effects are not fully understood, the activities
should not proceed;

(c) Activities which may disturb nature shall be preceded by assessment
of their consequences, and environmental impact studies of development
projects shall be conducted sufficiently in advance, and if they are to be
undertaken, such activities shall be planned and carried out so as to minimize
potential adverse effects;

(d) Agriculture, grazing, forestry and fisheries practices shall be
adapted to the natural characteristics and constraints of given areas;

(e) Areas degraded by human activities shall be rehabilitated for
purposes in accord with their natural potential and compatible with the
well-being of affected populations.

12. Discharge of pollutants into natural systems shall be avoided and:

(a) Where this is not feasible, such pollutants shall be treated at the
source, using the best practicable means available;

(b) Special precautions shall be taken to prevent discharge of
radioactive or toxic wastes.

13. Measures intended to prevent, control or limit natural disasters,
infestations and diseases shall be specifically directed to the causes of
these scourges and shall avoid adverse side-effects on nature.

ITTI. IMPLEMENTATION

14. The principles set forth in the present Charter shall be reflected
in the law and practice of each State, as well as at the international level.

15. Knowledge of nature shall be broadly disseminated by all possible
means, particularly by ecological education as an integral part of general
education.

16. All planning shall include, among its essential elements, the
formulation of strategies for the conservation of nature, the establishment of
inventories of ecosystems and assessments of the effects on nature of proposed
policies and activities; all of these elements shall be disclosed to the
public by appropriate means in time to permit effective consultation and
participation.

17. Funds, programmes and administrative structures necessary to achieve
the objective of the conservation of nature shall be provided.

18. Constant efforts shall be made to increase knowledge of nature by
scientific research and to disseminate such knowledge unimpeded by
restrictions of any kind.

19. The status of natural processes, ecosystems and species shall be
closely monitored to enable early detection of degradation or threat, ensure



timely intervention and facilitate the e&éﬁlision of conservation policies and
methods.

20. Military activities damaging to nature shall be avoided.

21. States and, to the extent they are able, other public authorities,
international organizations, individuals, groups and corporations shall:

(a) Co-operate in the task of conserving nature through common
activities and other relevant actions, including information exchange and
consultations;

(b) Establish standards for products and manufacturing processes that
may have adverse effects on nature, as well as agreed methodologies for
assessing these effects;

(c) Implement the applicable international legal provisions for the
conservation of nature and the protection of the environment;

(d) Ensure that activities within their jurisdictions or control do not
cause damage to the natural systems located within other States or in the
areas beyond the limits of national jurisdiction;

(e) Safeguard and conserve nature in areas beyond national jurisdiction.

22. Taking fully into account the sovereignty of States over their
natural resources, each State shall give effect to the provisions of the
present Charter through its competent organs and in co-operation with other
States.

23. All persons, in accordance with their national legislation, shall
have the opportunity to participate, individually or with others, in the
formulation of decisions of direct concern to their environment, and shall
have access to means of redress when their environment has suffered damage or
degradation.

24. Each person has a duty to act in accordance with the provisions of
the present Charter; acting individually, in association with others or
through participation in the political process, each person shall strive to
ensure that the objectives and requirements of the present Charter are met.
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UNEP - UNITED NATIONS ENVIRONMENTAL PROGRAMME
Goals and Principles of Environmental Impact Assessment

Preliminary Note
Issued on January 16, 1987

Environmental Impact Assessment (EIA)

EIA means an examination, analysis and assessment of planned activities with a view to ensuring environmentally sound and sustainable
development.

The EIA goals and principles set out below are necessarily general in nature and may be further refined when fulfilling E1A tasks at the national,
regional and international levels.

Goals

1. To establish that before decisions are taken by the competent authority or authorities to undertake or to authorize activities that are likely to
significantly affect the environment, the environmental effects of those activities should be taken fully into account.

2. To promote the implementation of appropriate procedures in all countries consistent with national laws and decision-making processes,
through which the foregoing goal may be realised.

3. To encourage the development of reciprocal procedures for information exchange, notification and consultation between States when proposed
activities are likely to have significant transboundary effects on the environment of those States.

Principles

Principle 1

States (including their competent authorities) should not undertake or authorize activities without prior consideration, at an early stage, of their
environmental effects. Where the extent, nature or location of a proposed activity is such that it is likely to significantly affect the environment, a
comprehensive environmental impact assessment should be undertaken in accordance with the following principles.

Principle 2

The criteria and procedures for determining whether an activity is likely to significantly affect the environment and is therefore subject to an EIA,
should be defined clearly by Legislation, regulation, or other means, so that subject activities can be quickly and surely identified, and EIA can
be applied as the activity is being planned.2

Principle 3
In the EIA process the relevant significant environmental issues should be identified and studied. Where appropriate, all efforts should be made to
identify these issues at an early stage in the process.

Principle 4
An EIA should include, at a minimum:

(a) A description of the proposed activity;

(b) A description of the potentially affected environment, including specific information necessary for identifying and assessing the
environmental effects of the proposed activity;

(c) A description of practical alternatives, as appropriate;

(d) An assessment of the likely or potential environmental impacts of the proposed activity and alternatives, including the direct,
indirect, cumulative, short-term and long-term effects;

(e) An identification and description of measures available to mitigate adverse environmental impacts of the proposed activity and
alternatives, and an assessment of those measures;

(H) An indication of gaps in knowledge and uncertainties which may bev encountered in compiling the required information;

(9) An indication of whether the environment of any other State or areas beyond national jurisdiction is likely to be affected by the
proposed activity or alternatives;

(h) A brief, non-technical summary of the information provided under the above headings.

Principle 5
The environmental effects in an E1A should be assessed with a degree of detail commensurate with their likely environmental significance.

Principle 6
The information provided as part of EIA should be examined impartially prior to the decision.

Principle 7

Before a decision is made on an activity, government agencies, members of the public, experts in relevant disciplines and interested groups
should be allowed appropriate opportunity to comment on the EIA.
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A decision as to whether a proposed activity should be authorized or undertaken should not be taken until an appropriate period has elapsed to
consider comments pursuant to principles 7 and 12.

Principle 9

The decision on any proposed activity subject to an EIA should be in writing, state the reasons therefor, and include the provisions, if any, to
prevent, reduce or mitigate damage to the environment.

This decision should be made available to interested persons or groups.

Principle 10

Where it is justified, following a decision on an activity which has been subject to an EIA, the activity and its effects on the environment or the
provisions (pursuant to Principle 9) of the decision on this activity should be subject to appropriate supervision.

Principle 11

States should endeavour to conclude bilateral, regional or multiliteral arrangements, as appropriate, so as to provide, on the basis of reciprocity,
notification, exchange of information, and agreed-upon consultation on the potential environmental effects of activities under their control or
jurisdiction which are likely to significantly affect other States or areas beyond national jurisdiction.

Principle 12

When information provided as part of an EIA indicates that the environment within another State is likely to be significantly affected by a
proposed activity, the State in which the activity is being planned should, to the extent possible:

a) notify the potentially affected State of the proposed activity;

b) transmit to the potentially affected State any relevant information from the EIA, the transmission of which is not prohibited by national laws or
regulations; and

c) when it is agreed between the States concerned, enter into timely consultations.

Principle 13

Appropriate measures should be established to ensure implementation of EIA procedures.

Official Note:

In this document an assessment of the impact of a planned activity on the environment is referred to as an environmental impact assessment
(EIA).

Official note:

For instance, this principle may be implemented through a variety of mechanisms, including:

(a) Lists of categories of activities that by their nature are, or are not, likely to have significant effects;

(b) Lists of areas that are of special importance or sensitivity (such as national parks or wetland areas), so that any activity affecting
such areas is likely to have significant effects;

(c) Lists of categories of resources (such as water, tropical rain forests, etc.), or environmental problems (such as increased soil erosion,
desertification, deforestation) which are of special concern, so that any diminution of such resources or exacerbation of such problems
ist likely to be significant";

(d) An initial ,environmental evaluation", a quick and informal assessment of the proposed activity to determine whether its effects are
likely to be significant:

(e) Criteria to guide determinations whether the effects of a proposed activity are likely to be significant.

If a listing system is used, it is recommended that States reserve the discretion to require the preparation of an EIA on an ad hoc basis, to ensure
that they have the flexibility needed to respond to unanticipated cases.
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Rio Declaration on Environment and Development 1992

Reproduced in 31 ILM 874 (1992)

Preamble
The United Nations Conference on Environment and Development, Having met at Rio
de Janeiro from 3 to 14 June 1992,

Reaffirming the Declaration of the United Nations Conference on the Human Environ-
ment, adopted at Stockholm on 16 June 1972, and seeking to build upon it,

With the goal of establishing a new and equitable global partnership through the creation
of new levels of co-operation among States, key sectors of societies and people,

Working towards international agreements which respect the interests of all and protect
the integrity of the global environmental and developmental system,

Recognizing the integral and interdependent nature of the Earth, our home,

Proclaims that:

Principle 1

Human beings are at the centre of concerns for sustainable development. They are
entitled to a healthy and productive life in harmony with nature.

Principle 2

States have, in accordance with the Charter of the United Nations and the principles
of international law, the sovereign right to exploit their own resources pursuant to their
own environmental and developmental policies, and the responsibility to ensure that
activities within their jurisdiction or control do not cause damage to the environment of
other States or of areas beyond the limits of national jurisdiction.

Principle 3

The right to development must be fulfilled so as to equitable meet developmental and
environmental needs of present and future generations.

Principle 4
In order to achieve sustainable development, environmental protection shall constitute

an integral part of the development process and cannot be considered in isolation from
it.
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Principle 5

All States and all people shall cooperate in the essential task of eradicating poverty as
an indispensable requirement for sustainable development, in order to decrease the
disparities in standards of living and better meet the needs of the majority of the people
of the world.

Principle 6

The special situation and needs of developing countries, particularly the least devel-
oped and those most environmentally vulnerable, shall be given special priority. Inter-
national actions in the field of environment and development should also address the
interests and needs of all countries.

Principle 7

States shall cooperate in a spirit of global partnership to conserve, protect and restore
the health and integrity of the Earth's ecosystem. In view of the different contributions
to global environmental degradation, States have common but differentiated responsi-
bilities.

The developed countries acknowledge the responsibility that they bear in the interna-
tional pursuit of sustainable development in view of the pressures their societies place
on the global environment and of the technologies and financial resources they com-
mand.

Principle 8
To achieve sustainable development and a higher quality of life for all people, States

should reduce and eliminate unsustainable patterns of production and consumption and
promote appropriate demographic policies.

Principle 9
States should cooperate to strengthen endogenous capacity-building for sustainable
development by improving scientific understanding through exchanges of scientific and

technological knowledge, and by enhancing the development, adaptation, diffusion and
transfer of technologies, including new and innovative technologies.

Principle 10

Environmental issues are best handled with the participation of all concerned citizens,
at the relevant level. At the national level, each individual shall have appropriate access
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to information concerning the environment that is held by public authorities, including
information on hazardous materials and activities in their communities, and the opportu-
nity to participate in decision-making processes. States shall facilitate and encourage
public awareness and participation by making information widely available. Effective
access to judicial and administrative proceedings, including redress and remedy, shall
be provided.

Principle 11

States shall enact effective environmental legislation. Environmental standards, man-
agement objectives and priorities should reflect the environmental and developmental
context to which they apply. Standards applied by some countries may be inappro-
priate and of unwarranted economic and social cost to other countries, in particular
developing countries.

Principle 12

States should cooperate to promote a supportive and open international economic sys-
tem that would lead to economic growth and sustainable development in all countries,
to better address the problems of environmental degradation. Trade policy measures
for environmental purposes should not constitute a means of arbitrary or unjustifiable
discrimination or a disguised restriction on international trade. Unilateral actions to deal
with environmental challenges outside the jurisdiction of the importing country should
be avoided. Environmental measures addressing transboundary or global environmen-
tal problems should, as far as possible, be based on an international consensus.

Principle 13
States shall develop national law regarding liability and compensation for the victims
of pollution and other environmental damage. States shall also cooperate in an ex-
peditious and more determined manner to develop further international law regarding

liability and compensation for adverse effects of environmental damage caused by ac-
tivities within their jurisdiction or control to areas beyond their jurisdiction.

Principle 14
States should effectively cooperate to discourage or prevent the relocation and trans-

fer to other States of any activities and substances that cause severe environmental
degradation or are found to be harmful to human health.

Principle 15

In order to protect the environment, the precautionary approach shall be widely ap-
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plied by States according to their capabilities. Where there are threats of serious or
irreversible damage, lack of full scientific certainty shall not be used as a reason for
postponing cost-effective measures to prevent environmental degradation.

Principle 16

National authorities should endeavour to promote the internalization of environmental
costs and the use of economic instruments, taking into account the approach that the
polluter should, in principle, bear the cost of pollution, with due regard to the public
interest and without distorting international trade and investment.

Principle 17

Environmental impact assessment, as a national instrument, shall be undertaken for
proposed activities that are likely to have a significant adverse impact on the environ-
ment and are subject to a decision of a competent national authority.

Principle 18

States shall immediately notify other States of any natural disasters or other emer-
gencies that are likely to produce sudden harmful effects on the environment of those
States.

Every effort shall be made by the international community to help States so afflicted.
Principle 19

States shall provide prior and timely notification and relevant information to potentially

affected States on activities that may have a significant adverse transboundary en-

vironmental effect and shall consult with those States at an early stage and in good
faith.

Principle 20

Women have a vital role in environmental management and development. Their full
participation is therefore essential to achieve sustainable development.

Principle 21
The creativity, ideals and courage of the youth of the world should be mobilized to forge

a global partnership In order to achieve sustainable development and ensure a better
future for all.
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Principle 22
Indigenous people and their communities, and other local communities, have a vital
role in environmental management and development because of their knowledge and
traditional practices. States should recognize and duly support their identity, culture

and interests and enable their effective participation in the achievement of sustainable
development.

Principle 23

The environment and natural resources of people under oppression, domination and
occupation shall be protected.

Principle 24
Warfare is inherently destructive of sustainable development. States shall therefore

respect international law providing protection for the environment in times of armed
conflict and cooperate in its further development, as necessary.

Principle 25

Peace, development and environmental protection are interdependent and indivisi-
ble.

Principle 26

States shall resolve all their environmental disputes peacefully and by appropriate
means in accordance with the Charter of the United Nations.

Principle 27
States and people shall cooperate in good faith and in a spirit of partnership in the

fulfillment of the principles embodied in this Declaration and in the further development
of international law in the field of sustainable development.
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